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आदेश /O R D E R 
 

PER MANJUNATHA. G, ACCOUNTANT MEMBER: 
 
 

This appeal filed by the assessee is directed against the 

order passed by the Commissioner of Income Tax (Appeals), 

National Faceless Appeal Centre (NFAC), Delhi, dated 

18.12.2022 and pertains to assessment year 2017-18. 

 

2. The brief facts of the case are that, the assessee is an 

individual and has not filed his return of income for the 

assessment year 2017-18 as required u/s. 139(1) of the 
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Income-tax Act, 1961 (hereinafter referred to as “the Act”).  

The case was selected for scrutiny and assessment has been 

completed u/s. 144 of the Act, on 25.12.2019 and determined 

total income of Rs. 20,07,950/-, by making additions towards 

cash deposits u/s. 69A of the Act at Rs. 13,90,000/- and 

additions to business income at Rs. 41,400/-.  The assessee 

preferred an appeal before the CIT(A), but neither appeared 

nor filed any details, even though the CIT(A) had given various 

dates of hearing.  Therefore, the CIT(A) disposed off the 

appeal exparte and confirmed additions made towards cash 

deposits and business turnover.  Aggrieved by the CIT(A) 

order, the assessee is in appeal before us. 

 

3. None appeared for the assessee.  We have heard the ld. 

DR and perused relevant material available on record.  We find 

that the AO has passed best judgment assessment as required 

u/s. 144 of the Act, when the assessee did not appeared and 

filed any details in respect to source for cash deposits.  

Further, the assessee neither appeared before the CIT(A) nor 

filed any details.  Therefore, the CIT(A) passed exparte 

assessment order.  On perusal of CIT(A) order, we find that 

although, the CIT(A) had given three dates of hearing, but in 
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our considered view sufficient opportunity was not given to the 

assessee to file necessary details.  Therefore, we are of the 

considered view that, the issue needs to go back to the file of 

the AO for fresh consideration and to give one more 

opportunity of hearing to the assessee, for which the Ld. DR 

present for the revenue has not raised any objection.  

Therefore, we set aside the order of the CIT(A) to restore the 

issue back to the file of the AO with a direction to the 

Assessing Officer to reframe the assessment denovo in 

accordance with law, after providing one more opportunity of 

hearing to the assessee. 

 

4. In the result, appeal filed by the assessee is treated as 

allowed for statistical purposes.  

 

Order pronounced in the Open court on  01st May, 2023 at Chennai. 
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